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G.P . NO. 62/94 in
O.A. NO. 1517/87

New Delhi this the 2ist day of November, 1994

HON'BLE SiiRI juste;H S. G. MATHUft , GH^BMAN
HQN'BLE Si-El P. T. THBUVEKfG/pAfti,-w\£iyiBai (a)

Shri V. K Sharma 3/0
Shri B, K. Sharma,
iV0GI.V63A, Janai<puri,
New Delhi. ... /ppij^ant

( None present )

Versus

Shri Masih-uz-zaman,
General Manager,'
Northern Railway,
Bared a House,
New Delhi, Respc^dent

( By Advocate Shri B, K. Aggarwal )

0 R D E R (CRAL)

Hon'ble Shri Justice S. C. Mathur —

The Case has been taken up on revised call.

No one is present on behalf of the applicant.

On behalf of the respondents, however, Shri 8. K.

/^garwal is present*

2. Shri Aggarwal has invited our attention to the

order sheet dated 17.10.1994 in which it is mentioned

that according to the respondent the ccder of the

Tribunal has been c otiplied with and th is was sought

to be substantiated by placing before us ccpy of the

letter dated il • 10.1994. At that time, the learned

counsel for the applicant sought adjournment to

obtain instructions from the applicant. The leaxned
/

counsel for the respondent appears to be correct

in submitting that the applicant has stayed away as

he is satisfied that conpiiance with the judgment of

the Tribunal has been made,
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3, In view of the above, the application is

consigned to record. Notice issued is hereby

discharged® There shall be no orders as to costs.
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( p. T. Thiruyengadara )
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( S. G. Mathur )
Gh airman


